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it was a party meeting. Do hon. Members 
want to develop a convention that I should 
take notice of whatever is reported about 
what happend inside any party's meeting? 

SOME HON. MEMBERS : No, no. 

SHRI BALRAJ MADHOK (Delhi South): 
There is no question of party in this. 

It is a threat to the House and its 
members. (Interruption.), 

SHRI SHRI CHAND GOYAL: On a 
point of order. 

MR, SPEAKER: No. 

SHRI KANW AR LAL GUPTA (Delhi 
Sadar): I have written to you. I want 
to raise a point of order. 

SHRIMATI TARKESHWARI SINHA : 
T1Jis minority Government has no right to 
dissolve Parliament. What are they taik-
ing about? 

MR. SPEAKER : am not going to 
take notice of what is said inside a 
party. 

SHRI PILOO MODY: Will vou take 
notice of what happens inside the press? 

MR. SPEAKER: He has denied it. 

SHRI PILOO MODY : I do not care 
for his denial. These people deny things 
every five minutes (I"terruptiotlS). 

12.46 ..... 

QUESTION OF PRIVILEGE AGAINST 
THE "INDIAN NATION" PATNA 

MR. SPEAKER: On the 17th August, 
1970, Shri Shiva Chandra Jha had given 
notice of a question of privilege against the 
I"dian Nation Patna, for allegedly publish-
ing a distorted version of the speech made 
by Shri Jha in the House on the 12th 
August, 1970, in its issue of Ihe 13th 

August, 1970. This was the question 
brought up. Sc I am reading out the 
answer. 

I had theu had a letter addressed to' 
the Editor of the newspaper asking him 
to state for my consideration what he had 
ID say in the matler. I have since rec:eived 
a letter from the Editor of the Indian 
Natlo" dat~ the 21st August, 1970, 
stating as follows:' 

"The dIstortion in the report is obvious 
and we regret H. But it will be realised 
that the report was sent by a responsible 
news agency, namely,' the uNI and !O 
at the time of editing. the sub-editor. ip-
charge could not doubt its accuracy. We 
have no hesitation in admitting that 
such distortions' cause a great deal of 
misunderstanding and should not take 
place. W~ shall be Pi'ad tl! publish 
such contradiction or clarification as is 
desired. " 

I have desired the Editor to publish 
hi's regret an d' clari ficationin his newSpaper 
and to seM a copy of the relevant issue 
of the newspaper for my information. In 
view of this, the matter i. being treated 
as closed. 

SHRIS. M. BANERJEE: On a point of 
order. A similar case took place in this 
House sometime back. Now, in all fairness, 
and in the larger interest of honest journa-
lism, the UNI should also expre's regret. 

SHRT DHIRESWAR KALTTA 
(Gauhati) I have also given notioe of 
a motion of privilege. 

MR. SPEAKER: Papers to be laid on 
, theTable. 

12.41 brs. 

PAPERS LAID ON THE TABLE 

FORTIITH REPORT OF LAw COMMtSSlON 

THE MINISTER OF LAW AND SOC-
IAL WELFARE (SHRI K. HANUMAN-
THAIY A) : I beg to lay on the Table a 
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( Shri K. Hanumanthaiya ) 

copy of the Fortieth Report of the Law 
Commissin on Law relating to the 
Attendl\Doe of Prisoners in Courts. [Placed 
'IILlhrary. See No. LT-4117/70] 
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KI!IW.A UNlVBRSITY (SEOOND AMENDMENT) 
ORDINANCB 

THE MINISTER OF EDUCATION 
AND YOUTH SERVICES (DR. V.K.R.V. 
RAO): I beg to lay on the Table a copy 
of the Kerala University (Second Amend-
ment) Ordinanoe, 1970 (Kerala Ordinanoe 
No.3 of 1970) promulgated by the 
Governor of Kerala on the 20th April, 
1970, under article 213(2) (a) of the Consti-
tution read with clause (c) (iii) of the 
Proclamation dated the 4th August, 1970, 
issued by the president in relation to the 
State of Kerala. [Placed 111 Library. See 
No. LT-4119/70.) 

KBIlALA PuBuc SERVICE CoMMIssION 
(ADDmONAL FuNC110NS AS II.BSPBCIB 

CERTAIN CoRPORATION AND 
CoMPANIBS) ORDINANCE 

THE MINISTER OF STATE IN TIlE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIWAS MIRDHA): I beg to lay 
on the Table-

(I) A copy of the Kerala Public Service 
Commission (Additional FunctioDs 
as respect certain Corporation and 
Companies. (Ordinance, 1970) (Kersla 
Ordinance No.4 of 1970) promul-
gated by the Governor of Kersla on 
the 24th April. 1970. under article 
213 (2) (a) of the Constitution road 
with clause (c:) (iii) of the Proclama-
tion dated the 4th August, 1970, 
issued by the President in relation 
to the State of Kcraia. 

(2) A statement (Hindi and English 
versions) explainin& the reasons for 
laYing the Ordinance. [p1aeed ill 
Llbrtlry. See No. LT-4118/70 


